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(1) Review by Governmenjg on

the working of the Board, [Placed
i Labrary. See N¢ LT-3181/87)

Report anq Accounts (1986-87) of the
Central Board for the Prevention and
Control of Pollution, New Deihi and

related papers.

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRJ Z. R. AN-
SARI): Sir, I beg to lay 9n the Table
a copy each (in English and Hindi)
of the following papers:—

(1) Annual Repori of the Cenlral
Board for the Prevention ang Cen-
trol of Pollution, New Delhi, for the
year 1986-87 under sub-section (1)
of section 39 of the Water (Preven-
tion ang Control of Pollution) Act,
1974

(ii) Annual Accounts of the Cen-
tral Board for the Prevention and
Contro] of Water Pollution, New
Delhi, for the year 1986-87 and the
Auditors’ Report thereon, under
subsection (6) of section 40 of the
Water (Preventiop and Control of
Pollution) Act, 1974,

(11) Review by Government on
the working of the Board,

{Placed 1in Labrary, See No. 17T-
5172/87]

Report and Accounts (1986-57; of the
Textiles Committee, Bombay and re-
lateq papers,

THE DEPUTY MINISTER IN THE
MNISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) Sir, I beg to lay
on the Table, under sub-section (4)
of section 13 of the Textiles Commit-
tee Act, 1963, a copy each (in English
and Hind1) of the following papers:—

(i) Annual Report and Accounts
of the Textiles Committee Bombay,
for the year 1986-87, together with
the Audit Report on the Accounts.

(i) Review by Government on
the working of the Commitiee.
[Placed in Library, See No. LT-
5376/(87)

{ RAJYA SABHA ]
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MESSAGE FROM THE LOK SABHA
1. The Lokpal Bill, 1985

THE SECRETARY-GENERAL: Sir,
I have to report to the House the fol-
lowing message recelved from the Lok
Sabha, signed by the Secretaty Gene-
ral of the Lok Sabha.

“I am directeg to inform you that
Lok Sabha, at its sitting held on
Monday, the 7th December, 1987,
adopted the following motion fur-
ther extending the itime for pre-
sentation of the Report of the Joint
Committee of the House on the
Lokpal Bill, 1985:—

MOTION x

“That this House do further ex~
tend upto the last day of the Bud-
get Session, 1988, the time for pre-
sentation of the Report of the Joint
Committee on the Bill to provide
for the appointment of a Lokpal to_
inquire into allegations of corrup-
tion against Union Ministers and
for matterg connected thercwith.”

Sir, I lay the Bill on the Table,
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